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COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

FOURTH, FIFTH AND SIXTH REPORTS

S}!;RI]Rb; BHOLE (B:flbgr South
Central to pmamt e

Reports (Hindi and versions)
the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes :

(1) Fourth Report-Action taken by
Government on the recommendations
contained in the Thirty-third R
?]r:e deComtt:fe Sixth Lok Sabha

inistry inance, DeErrrncm
of Economic Affairs (Banking
Reservations for, and emp!

Scheduled Castes and Schedulcd Tnbul
in the Central Bank of India.

(2) Fifth Report—Action taken by
Government on the recommendations
contained in the Fortieth Report of the
Committee (Sixth Lok Sabha) On the
Ministry of Petroleum, Chemicals and
Fertilizers (Department of Petroleum,)
Reservation for, and employment of,
Scheduled Castes and Schedule Tribes
in the Indian Oil Corporation Limited
(Refineries & Pipelines Division)

(3) Sixth Report—Action taken by
Government on the recommendations
contained in the Forty-first R
of the Committee (Sixth Lok Sabha)
on the Ministry of Railways (Railway
Board)—Reservations for, and em-

ent of, Scheduled Casts and
Scheduled Tribes in North  Eastern
Railway and award of petty contracts
to Scheduled Castes and Scheduled
Tribes in North Eastern Railway.

12.18 hrs.

RE. MOTIONS FOR ADJOURN-
MENT, CALLING ATTENTION, ETC.
—Contd.

(Interruprions)

MR. DEPUTY-SPEAKER: Those
things that are mentioned without my per-
mission will not go on record.

(Interruptions)**

MR. DEPUTY-SPEAKER: These
chings will not go on record. Mr. Halder.
Only veur speech will go  on record.

(Interruptions)**

MR. DEPUTY-SPEAKER: I make
a personal appeal to all the hon, Members
to kindly co-operate.

(Interruptions)* *

MR. DEPUTY-SPEAKER: No, I
am so sorry.

(Inter~uptions)**

MR. DEPUTY-SPEAKER: These
things will not go on record, because
they are without my permission.

(Interruptions)**

MR. DEPUTY-SPEAKER: The
Calling Attention. Shri Halder.

PROF. MADHU DANDAVATE
(Rajapur) : Sir, if you go through the pro-
ceedings, you will find that you yourself
have said it. Shri Shastri is right. You
said that we will not waste the time of the
House—I do not want to raise any con-
troversy—that those  who have given
notice, you will allow them one or two
minutes. My suggestion is that you give
one or two minutes to those who have
given notice and finish the matter. I do
not want any time. I am not raising any
matter,

AN HON. MEMBER : How can you go
against your own ruling ?

MR. DEPUTY-SPEAKER : Only to
those who have given notice of adjournment

motions, . . .
(Interruptions)

MR. DEPUTY-SPEAKER : I have
already requested those who have tabled
adjournment motions—that is also in the
K;oceedmgs—and on which the Speaker

s withheld his constant, they can meet
the Speaker in the Chamber.

(Interruptions)

MR. DEPUTY-SPEAKER : It will take
one hour. if I permitall....

(Interruptions)

MR. DEPUTY-SPEAKER : You
please ask them. I will read all the ad-
Journment motions and I will announce
all the decisions taken by the Speaker.
Wﬂltheyl:ccp quiet, and then meet the
5 they prepared ? Then,
please s:t down

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Slr. I am on a
point of order. When the [House is in
session, major policy deviations of changes

#*Not recorded.
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should not be taken without the House
being taken into confidence. We have a
system or convention that a statement is
made by the Minister whenever there is
a very important deviation from or
change in policy. According to news-
papers, ent have decided to go
i for a huge amount of ase of ar-
maments from the United States.

MR. DEPUTY-SPEAKER : On this
very im nt issue you have not written
to the Speaker and you have not asked my
gverrru&l:on. So, T am not permitting it.

ou have not written to me.

(Interruptions)

MR. DEPUTY-SPEAKER : Please
sit down.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH) : I am on a point of
order. You are perhaps aware that there
is a specific rule in the Rules of Proce-
dure that the Speaker need not announce
the adjournment motion in the House and
give reasons....  (Interruptions)

Dg}l{ﬂ?}l:') KRISI}{NPAJEHANDRAII HAL-
urgapur) : you challengi
the ruling of the Chair? e

MR. DEPUTY-SPEAKER : He is on
a point of order.

SHRI P. VENKATASUBBAIAH :
‘What I understand from you is that you are
going to read out those adjournment mo-
tions here in the House. It will create
a bad precedent. If this has to be done,
this has to be done by the Rules Co-
mmittee. If the House wants and if the
Presiding Officer wants there are various
methods by which this can be resorted
to. I humbly request you that this should
not be agreed to.  (Interruptions)

THE MINISTER OF,STATE IN THE
MINISTRY OF DEFENCE _(SHRI

fore this hon. Hmmmvthm
there is no ity for the t
to reply. ... (Interruptions)

DR. SUBRAMANIAM SWAMY :
But confusion is created.

MR. DEPUTY-SPEAKER : I have
not allowed.

SHRI ] V‘;CEATIL ..My
humble request is thats ints should
not be allowed to be raised .pmn

MR. DEPUTY-SPEAKER : I have not
allowed him. He has not given it in
writing. (Interruptions) H

Re. Adj. M.CA., ete, 238

- SHRI BAPUSAHEB PARULEKAR :

~You have ruled that you will be reading

all the adjournment motions. When the
Chat Chatr s o hnd v s eeing’

t given a
accordance with the rules thra‘iu“fhe
could not be any discussion on the ruling
given by the Chair. ...

MR. DEPUTY-SPEAKER : I have
not given a ruling. You must be fair to
me. I have as if, instead of everyone
getting up, they would be satisfied. . ..

(Interruptions)

MR. DEPUTY-SPEAKER : I under-
stand that there has been no grecedﬂ'xt
like this. I do not want to break the
convention.

SHRI KRISHNA CHANDRA HAL-
DER: Where is the question of precedent ?
It is your discretion. (Interruptions)

SHRI RAM VILAS PASWAN :
®F 60 % g7 AIF! AGFT § 7R

&1 | AT 3T :

“Provided that where the Speaker
has refused his consent under rule 56 or
is of opinion that the matter proposed
to be 1(:':lisn:ussed is not in order, he may,
if he thinks it necessary, read the notice
of motion and state the reasons for
refusing consent or holding the motion
as being not in order.”

So, there is no bar. ST\ ETeT ST, 77 f7a9
F FAATHGH 937 F1 HGFTC |

RAMAVATAR  SHASTRI
(Patna) : You please read our adjourn-
ment motions one by one. This is our
request. We will not speak further.

SHRI NIREN GHOSH (Dum Dum):
My point of order is this. In this very
House, there are innumerable records
that whenever the adjournment motions
are not allowed, each of the Members
who have given notice for the adjourn-
ment motions, must be allowed to speak
one or two minutes. This has been the
convention and practice. You cannot

brush this aside. (Interruptions).

MR. DEPUTY SPEAKER : I do not
want to break any practice or convention.
This thing, what I have just now said,
has to be discussed in the Rules Com-
mittee or Business Advisory Commit-
tee and a decision can be taken. 1 est
all of you to take your seats, Now Call-
ing Attention.

(Interruptions)

MR. DEPUTY-SPEAKER : I do
not want to break any practice.
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.SHRI RAM VILAS PASWAN :
Earlier you said that you would read out.
" (Interruptions)

MR. DEPUTY-SPEAKER : I do

not want to break any convention or prac-
tice.

(Interruptions)

MR. DEPUTY-SPEAKER : This
can be discussed and we can arrive at a

decision in the Rules Committee. (Inter-
ruptions)

SHRI = RATANSINGH RAJDA
(Bombay South) : You have already given
your ruling.

MR. DEPUTY-SPEAKER : No, it
is wrong. I have not given my ruling. See
the record. I have not given my ruling.

(Interruptions)

MR. DEPUTY-SPEAKER : I have
not given my ruling. I want to make it
very clear. Mr. K.C. Halder.

(Interruptions)

MR. DEPUTY-SPEAKER : Hon.
Members, I want to make it very clear,
I do not want to break any convention or
practice, which is being followed by the
House. What I have just now said has
to be discussed in the Rules Committee
and the BAC. Then a decision can be
taken. (Interruptions)

SHRI C. T. DHANDAPANTI : There
is no obligation from the Chair that the
adjournment motions given by the Mem-
bers should be read out in the House.

MR. DEPUTY-SPEAKER : That
can be discussed in the Committee.
That is what I have said. I do not want
to break any practice or convention,
ﬁ:rw, the Calling Attention. Shri Hal-

SHRI P. VENKATASUBBAIAH
Sir, I am quoting from Kaul and Shak-

dhar. ... (Interruptions)
MR. DEPUTY-SPEAKER : We

‘will now take up the Calling Attention.
Shri Halder.

(Interruptions)

MR. DEPUTY-SPEAKER : All these
things will not go on record.

(Interruptions)**
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MR. DEPUTY-SPEAKER : Do not
record anything. Nothing is going on

record.

(Interruptions)**

MR. DEPUTY.SPEAKER : I have
told that it has to be discussed in the
business Advisory Committee and also
in the Rules Committee. I do not want
to break any convention. I make it
very clear.

(Interruptions)**

MR. DEPUTY-SPEAKER : I am not
going to budge an inch. Nothing doing.
Already half-an-hour is over.

(Interruptions) **

MR. DEPUTY-SPEAKER : All these
things will not go on record. It is not
goixég on record. Nothing is going on re-
cord.

(Interruptions)**

MR. DEPUTY-SPEAKER : This
will also not go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER : It is not
going on record.

(Interruptions)**

MR. DEPUTY-SPEAKER : I am not
going to take any action against my own
colleagues. (Interruptions). am not
going to take any action. I know that
I would gain your good will. .... (In-
terruptions). I know. I will not take any

drastic action against my own colleagues.
Now, Mr. Haldar.

DR. SUBRAMANIAM SWAMY :
Sir, I have a solution. (Interruptions).

& .

MR. DEPUTY SPEAKER : All of
you may please sit down. He comes out
with a solution. (Interruptions). Please
allow another Member of the Opposi-

tion. Please sit down. He wants to suggest
a solution. .

DR. SUBRAMANIAM SWAMY ':
Sir, you are perfectly right that you are
under no obligation to read out the
adjournment motions. But, Sir, you are
also under no obligation not to read
them out. Both are there. I agree
with you that this fmatter shouid be
discussed at some stage in the Business

*#*Not recorded.
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Advisory Committee and the Rules Com-
mmittee. What has happened is that you
made a statement, <If I read out, will you
all keep quiet’ That is what you said :

AN HON. MEMBER : It was a
€ ommitment.

DR. SUBRAMANIAM SWAMY : It
is not a commitment. There was no
commitment. Yousaid, <If I read it out,
will you all keep quiet ?*  We all said,
¢We ‘will keep qu'et’. Then something
happened. Now, I would say for the
Afuture, what you say can be set out for
discussion in the Business Advisory Com-
mmittee and the Rules Committee. But
for today you make it 2 special case and
read out a]] this.

SHRI SOMNATH CHATTERJEE :

Mr, Deputy-Speaker, Sir. ...
(Interruptions)

MR. DEPUTY-SPEAKER  : Why
can’t you sit down ? You al] please sit
down.  Let ;Mr. Somnath Chatterjee
speak.

SHRI SOMNATH CHATTERJEE :
Sir, you made an observation to that
effect as has been mentioned.  But jt is
true also that there has been some conven-
tion or practice of not reading it out.
But may I make a request to you ? The
other day Kou allowed those hon.
Members who have given notices of
-ad journment motions to speak one or two
words on them. Likewise, let them speak
now, so that they may get an opportunity
for one or two minutes to make submj -
sions on them as you yourself allowed the
other day.

MR. DEPUTY-SPEAKER : I accept.

I accept the suggestion of Mr. Somnath

Chatterjee who is also on the Panel qf

Chairman, and I accept that such of those

who have given notices of adjournment

motions shall be allowed to say for one or
two minutes, within one or two minutes.

SHRI PASHEED MASOOD: (Sa-
haranpur): Are you allowing us on
your own or on the instructions of
the ... (Interruptions).

MR DEPUTY-SPEAKER: Do not
cast aspersions.

( Interruptions)

Those who have given any Adjourn-
ment Motion may please speak for one
or two minutes. Do not go into tihe
details of the Adjournment Motion.

5t WX, T T (da): sy
g, ¥ T CewAn e wmaw faar g
I T & i Pafree 7 et e
S & g 9w A g@d gc 1 - faeedr
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% e @ g feemw €, femwm
# THC Al & aTe & i agt Fewma
g ®U ww & waw § q@ ®
sy g P w agEa 7 g,
a7 A wW AT @1 g, T
woh aa e © s agw W
Ty e w g@l .. . (WEUW). .
oY S a7 STEdE W W1 @E, A
IHT g T A g TG B I FE

MR. DEPUTY SPEAKER: Shri Ram-
avatar Shastri. All others may please
sit down.

ST TEEATT WRET : SUTEAE
TR, WA 27 FAL B ...

MR. DEPUTY-SPEAKER : Shri
Mani Ram Bagri, do you want to speak on
Adjournment  Motion ?  (Interruptions)

Now Shri Mani Ram Bagri. Others

may please sit down.
(Interruptions)

ST TIRTEATT WIEAT © IITLYET

MR. DEPUTY-SPEAKER : Only one
minute.

SHRI RAMAVATAR  SHASTRI :

I am speaking. Please allow me.
IATEqE  HEEd, AT IH

59 & Fga AT 4T AN A
fergeam A &z 3% afraew & aga
gz drer wew fafree § 9T &
A GAT S WE | 39 oA g T
St ATER #

MR. DEPUTY-SPEAKER : That has
been told by Shri George.

SHRI RAMAVATAR SHASTRI

You just allow me.

MR. DEPUTY-SPEAKER : He has
already told that. Do not repeat it.

SHRI RAMAVATAR SHASTRI

I am saying something else.

PROF. MADHU DANDAVATE :
From different angle.

5t TWEAT wEE 0 7 fegiz
T §FE@E | I9 A qAg gew
Wt § o §z7 3T gfamew & efree
W g T oawmrI@® O g
i ¢ fF A 7 2 999 J samEr
¥ S gl FTEET ¥ Awgd @5y
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[+t TrarEaTT wEE]
e 99 @ § 99 ¥ g o
& FY, FEAET FAC, IT A A 0T
faare w2 W av & S e TR
FIGIRAT F 43 FATT AUGT AT FT
w® & S F arx ¥ W wfufaaw
WA AT § I9 9T 41 7 &, IT A
geae faggr &%, T A @Y ¥ 7
§F g E 3ANFIQT INH
fewigos g w11 w9 # Q@
R F FTHETY FTT@ET F FHANALD FY
gea geft 1 At a7 faquew adr
@fae & | g9 & fawer @t
A

MR. DEPUTY-SPEAKER : All
that had been discussed. ((Interruptions)

You are wasting the time of the House.

st TWTEATT wret o gEfew
g fadew 2 fF g 718 e
T WET & A ¥ arfE F AT "

g oa% |
MR. DEPUTY-SPEAKER : Yes, yes,

you are going into the details of it. Do not
go into the details.

st smaw fag wwaw (wEern)
SUTEAR  WEed, I a9w faest ¥
AT I TIW { WAL g1 § 4
ofere & @ €T a% 99 Tav 14

MR. DEPUTY-SPEAKER : Why are
you going into all these details ?
(Interruptions)
See, these are not allegations. Ad-
journment Motion. ...
(Interruptions)
SHRI JAI PAL SINGH KASHYAP :

This is my Adjournment Motion. I
will speak on the Adjournment Motion.
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s e gt sgaear A 0¥ wrd}
# IF AT A a7 Y 1**

MR. DEPUTY-SPEAKER : I am
very sorry. You have to maintain deco-
rum. You have already made your

point.

ot waqrw fog #5oq ;. fRE
T FT FAC AT F@ETQ FAtEg
W BT @ & AT Hy T T
T e ?

MR. DEPUTY-SPEAKER : Do you
not know any other way of telling things ?
You have already made your point.

Shri Harikesh Bahadur. (Interruptions)

He has already spoken. One of you can
speak. Why everybody ? E y can-
not speak.

If there is any incriminating remark or
an allegation. I will remove that from
the record.

PROF. K. K. TEWARY (Buxar) : Mr.
Bagri by his behaviour is disgracing the
dignity of the House. You please ask
him why he is standing like this. You
please ask him to resume his seat.

(Interruptions)

oY Ty @AwT arest (d9g7):
FE gET q@ A AUAr AT wg,
oY qH gATS fHAT R A A wd
ama & g |

H4 AT & OTH UF UEAARE HI0
fear & 1 so¢ w@w ¥ fAoa woaw
T@x 9T @ F

T ATTUE F HET OF AT
FT H@r WA g ogr 47 ST W &
art F 7w &% fag g e &Y
swr dueare # faw wo F
B W@ WA YT T FE,

#*Expunged as ordered by the Chair.
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I TI0F F qAT, AoafwT, zifwez,
WX, wfx @z far vy | oY FaIw T
TLHRIT FY AT F ey F fa faar war
g2 3anr wfvgz scrqgm @ & 2
a8 W& FmrEET WY e
war g

MR. DEPUTY-SPEAKER : It is a
State matter. You please ask an MLA
to raise it in the Assembly.

q AN FAFT wEA 0 qT
AT OTIEAATE AU EETRTT HY
A Afgarr 7@ 7€ 37 77" F F4-
A FUAT |

MR. DEPUTY-SPEAKER : You have
taken about 45 minutes.

SHRI HARIKESH BAHADUR : The
law and order situation is out of hand.
I have given an adjournment motion on
Nagaland  situation. The situation is
g=tting out of hand. Therefore, the Go-
vernm:nt of India must intervene imme-
diately and make a statement on that.

M oww wg Fat  (wremgR )
IUMEAN  WEIRA, WeA WAW F HLAT
@ & wta & weae gfaq & o samr
F =< gfeas gafaat & arg g% O
F AR qT FC (z7a9T)

MR. DEPUTY-SPEAKER. : It is a
State subject. You please ask an MLA
to raise it in the Assembly.

M &y Wz oAt gfow
mifearfaat & wmar 9 T@ ¥Ew A
wat & a%ar g | gfeow gafaar
F AT ST TATHIGATE IqH TV ey
¥ 990 ®T AIGC AYH 29T AUfRQ
AT AWA FT T TIPS FATAT

=fge |

SHRI MUKUNDA MANDAL (Ma-
thurapur) : [ have given notice under rule

37700 es
#=*Expunged as ordered by the Chair,

MR. DEPUTY SPEAKER : You meet
the Speaker in his chamber.

frar 2, uEwARwE  @UW 1 WEE
FX @ £ | THfau wowT T SEET

g @E o9 Fmem 2 |

e L Ogrees  Sady ol
byl ) (eSS el g
Uy laly Wi ohekaigd uS
L TN NP e e
R VE RTINS VES BYTRPILIE L ¥, R
e e 92 oSl By
oy Ja O Sl ey - 2
o agle LSy 0= gyl peb
B g WS gos af - e 2y
o< & Y pakd n
2 W e N O e
Bl S gy Sdaiyadd
Wosl el - e 2y S
[- e B of 5 & clag

SHRI NIREN GHOSH : There is a
serious situation in the north-east. The

uestion of giving more autonomy to those
gtatu should be considered seriously by
the Government.

SHRI DHANIK LAL MANDAL :
(Jhanjharpur) : May I know, whatever
1 have said, whether you have expunged
from the proceedings ?
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MR. DEPUTY-SPEAKER you are
:speaking on an adjournment motion.

SHRI DHANIK LAL MANDAL :
Yes. I am speaking on an adjournment
motion. I am reading from the Consti-
tution. ...

MR. DEPUTY-SPEAKER : Only on
the adjournment motion.

SHRI DHANIK LAL MANDAL : I
am on the adjournment motion. I have
given notice of an adjournment motion.
You see the list.

MR. DEPUTY SPEAKER: Don’t bring in
“Constitution and all that. You please speak
.on the adjournment motion. I have only

allowed that.

SHRI DHANIK LAL MANDAL : My
point is that there is article 355 of the
- Constitution and it is regarding the duty
of the Union Government....

MR. DEPUTY-SPEAKER : T am not
permitting you to speak other than on the
_adjournment motion. Please come to the

point proper.

SHRI DHANIK LAL MANDAL : I
am only on that point. First you listen
and then you decide.

MR. DEPUTY-SPEAKER : No,
please, only on adjournment motion.

SHRI DHANIK LAL MANDAL : It
is on the adjournment motion on Gujarat,

Article 355 reads :

“It shall be the duty of the Union
to ]protect evry State against exter-
nal aggression and internal distur-
bance....”

I am on ‘internal disturbance’. In Gu-
jarat there is internal disturbance. If
" not, what else is the definition of ‘internal
disturbance’ ? This disturbance has been
going on since a month, from 27th January,
today is 27th February. There is prac-
tically a civil war. Every day people
are being killed and stabbed ; there is
arson. So, I want to give notice of an
Adjournment Motion that sooner the State
Government is dismissed the better, %%

MR. DEPUTY-SPEAKER :
heard you.

I have

SHRI DHANIK LAL MANDAL *#*
Moreover, this is the mistake. . ..

MR. DEPUTY-SPEAKER : Mr.
Mandal, every time you speak, you also
see the press gallery. That is the difficulty.

Re. Adj. M.,C.A,, etc. FEBRUARY'27, 1981

Re. Adj. M.,C.A,,etc. 248
SHRI DHANIK LAL MANDAL :
never do it, Sir.

MR. DEPUTY-SPEAKER : You
must see me.

SHRI DHANIK LAL MANDAL : The
trouble is, you do not allow me. Please
bear with me for only two minutes; I will
finish.

##Moreever, the Minister
the Central Minister, ...

MR. DEPUTY-SPEAKER : Any
incriminating or derogatory remarks
against a State Government need not be
recorded.

He should not make such a statement.

SHRI DHANIK LAL MANDAL : It
should come on record ; it has come on
record.

from here,

MR. DEPUTY-SPEAKER : It will not
go on record.

SHRI DHANIK LAL MANDAL
Therefoe, I demand this.....
(Interruptions)

SHRI RATANSINH RAJDA : Your
remark was that he was looking to the press
gallery. Is he precluded ? Is he po-
hibited from looking up ?

MR. DEPUTY-SPEAKER : He has
not contradicted. Why do you contra-
dict ? Mr. Mandal and myself are very
good friends. He has taken it as some-
thing good about it. He has not con-
tradicted. He is doing it.

Now, Mr. Bagri. He is the last.

At wmAITw ama (fgmic )
JUETR AR, WITFT TATF a1 AGH
qrE g |y | WIS gHTr dETe
oA F1 Frg fgArC A 9, #ifE
o 43 4 | afsT w7 weq g9
faar ar, 7 %2 =T FAAEA 21 AT,
a1 IasT  wrafead § FEAT AU AT
G| :

A AT g & FF a7 /37 F A=
qga Hr a9 GEY Swdr §, W A
FgT AT AT § WX T TET AT
@i &1 wA At qE wgwia @ g
IEF HER T T 7z g Foag

I

**Expunged as ordered by the Chair,
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& |9 OF Wiy wFz g, faaw foo &%
Fw-awgerE far & fr gfeamr
& w=T fasweft 99 F BT FoA
¥ @ & fau fafeet 1 was
w2 faar wr &1 w3 @ 2"
w9 GG F1 7FE 2, fEamw AT wme
9% 4T 7 IF TET AT AR
faseft wdY fooemr, a7 fawelt & &R
T g wET mew Foawn
W 337 For # derE ®R
WA F1 FT FAE 0 F &g
FIHTT FI FIATH Y I1T A& Fear
g1 # uefes § a7 a@ wI@w
g F oy a3 g ot T@EF Y
e &1 ArFAT AU | ZAFD I
AT H FH T FH TF HaA aF o
aF Faa w2 TR faa 39 afan
W fao 512 wmasr oae FedmEe
faamar  mifz a2 @7 03, 79 a=
T a1, afpa feamt w1 fasefr 4,
arf® AT #1 Araa fae

§ oF a9 wd #7 3—fw fagw
Fgd gU # FUT AT AT g, AfwA
AT T FeAT  E, WitEF T A
9z g OFT AT awAT & 1 & ooy
ghaamom & wrar §—agr BrR-se av
gEE AT AL E A T E fF
3 fawelt 78 37 5@ fm W A
W Al T A AE @A E fE
Wisw ATOAOT AT YET £ 4T wAEraw
o @ E TeE-wET AT AT Feal
FfMEI AT | F A
¥ fastelr weT #75 F99 % AT AW
Fe & frami & faweft w&2 faeey
afgr) WH e A fEm e

mw T w g w,
SR A T TM AL

s
A

12.51 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

NON-AVAILABILITY oF ESSENTIAL
CommoniTiES AT Fair Price SHoPs.

SHRI KRISHNA CHANDRA HAL--
DER (Durgapur) : I call the attention of ~
the Minister of Civil Supplies to the
following matter of urgent public impor- -
tance and request that he may make a
statement thereon :—

Reporied non-availability of sugar, .
wheat, edible oils and other essential
compodities at Fair Price Shops in
Delhi and other parts of the country.

THE MINISTER OF CIVIL SUP-
PLIES  (SHRI VIDYA CHARAN
SHUKLA) : Sir, localised shortages of
temporary nature in respect of some essen-
tial commodities and items of mass con-
sumption have been arising in various

parts of the country including Delhi from
time to time.

Selected essential  commodities  like
cereals, sugar, kerosene, imported edible
oils, etc., are being issued by the State
Governments and Union Territory Ad-
ministrations through the Public Distri-
bution System. During the year 198o,
there has been increase in the supply of
food-grains through the public distribu-
tion sysiem. In 1960, 1484  million
tonnes of foodgrains  were distributed as
against 11,66 million tonnes in the pre-
ceding year. Similarly, as against 93,000
tonnes in the oil-year 1978-79, 3.5 lakh.
tonnes of imported edible oils were released
to the States for distribution through the
network of Jiir price shops in the oil-year
1979-80. The monthly quota of lcz
sugar is being maintained at 2.71 la
tonnes. The sale kerosene oil In
was 4%, higher than in the pre i.ng
year.

There has been a much larger demand
for foodgrains, edible vils ect., from the
fair price ‘shops due 1o the continuation
of the effects of unprecedented drought of
1979. Inspite ol larger releases of these
commodities, there have been, of late,.
reports of localised shorwgcs of wheat,
kerosene and sugar.

The Union and State Governments
attach  considerable importance to the
supply management through the public
distribution system.  Accordingly, during -
the year 1980, 40,000 additional fair price
shops have bccn opened.  Also in  recog-
nition of the .importance of main
supplies of essential commodities
the system, steps are being nhmtomhu..





